


ped on board any Vessel in a Forkip pz& $$ff &E5 hadbailed for a Port in British 
India, the said Cotton Twist or'~-c%& , E<f&ie Is %%he s$'d 18th day of Fdxuary 

. -  - 6 ,  t--'..- 

been sold or contracted to be delive$';l at a p&e including the ' ~ u t ~  payable in 
?%4 , ,h % 

India, then in every such case such ~ o t t o ~ ~ v G & r  + <. Yarn shall be admitted at a 
Duty of five per centum upon the xal-iQe3t.ke&$: ., -". : 

. '* 
111. If in a matter concerning the Revenue any dispute shall arise in respect 

Di~pc~tesinnlatters con- to the construction of this Act or of any Act relating to Cus- 
cerning the Revcnue by toms Duties or in respect to any other matter whatever relat- 
whom to be settled. 

ing to the importation or exportation of goods or merchan- 

I dize, or relating to the levy or collection of the Duties thereon, the Collector or 
other chief Revenue authority of the Port at which the same may take place shall 
settle the same, subject however to an appeal to the Government of India in the 

d 

Revenue Department. 

ITJ. Wheyeas doubts havc existed as to the conditions upon which goods or 

I 
merchandize are bonded in any Port of India, in respect to 

Goods in' bond to be 
treated as new imports-~ the liability of such goods or merchandize to be charged with 
tions. any new rate of Duty that may be imposed while yet such 
goods or merchandize remain in bond, be it enactedthat all goods and mer- 
chandize being bonded in any Port in India shall, in the event of any change 
of Duties taking place, be considered in every respect in relation thereto as if' they 

, were new inlportations. 

Rates of Duty to be charged on the following goods imported by  Sea into any Port 
of India not being a free Port. 

* + 

I' - ... ... ... . . . . .  ... ... ... : 1 Bullion and Coin ... Free. 
... ... 2. Precious Stones and Pearls ... ... ... ... ..a 7) 

... ... ... ... ... ... 3. Grain and Pulse ... ... I 9  

... ... 4, Horses and other living Animals ... .. ... . a .  7 7  

... ... ... ... ... 5. ICC . . . . . . . . : . . .  .*. ... 79 

... c, Bricks, chalk, and Stones ... ... ... ... I 7  

... ... ... ... tton TVool , . . ... ... ... ... 79 

... ... ... ... . . . . . .  ... . * .  ... ... 77 

.,. ... ... . . . . . . . . .  i . . . . . . . . . . . . . . . *  a * . .  ." 7 3  



4CT No. X OP 1860. 

... ... ... ... ... 10. Hemp . . . . . .  ... .". 
... ... ... ... . . . . .  11. Jute  ... . . .  . . 
... ... ... ... ... 1 .  Widcs and Skins, Raw ... ... 

... ... 13. Books . . . . . .  ... ... ... .., , . . 
... 14. M ~ p s ,  Prints, and Works of Ar t  ... ... ,,. , . . 

15. Seeds when imported by any Public Society for gratuitous distribution 
... ... ... ... 16. Agricultural implements ... ... 
... ... ... ... ... 17. Machinery of all kinds * ... 

... Free. 

And the Collector of Customs, subject to the general orders of the Goverllmc~lt of 
India in the Revenue Department, shall decide what articles come within the definition of 
Machinery, and s u c l ~  decision shall be final in law. 

... ... 18. Conveyances and carriages of every description. ... ... Free. 

19. Military and other Regulation Uniforms and Accoutrements when imported 
... for private use by persons in the Public Service. .. a * .  9 1  

. a .  ... ... ... 20. Guano and manures of all kinds. ... .., 11 

d 
21.. Porter, Ale, Beer, Cider, andotxer 4 annas the imperial gallon. ........ . similar fermented Liquors. 

......... 22. Wines and Liqueurs 2 Rupees the imperial gallon. 
r 3 Rupees the imperial gallon. And the 

. . . . . . . . . . . .  23. Spirits ... 1 duty to b e  rateably increased as the 
( strength exceeds London Proof. 

...... 24. Tobacco, unmanufactured 8 annas a seer of 80 tolahs' weight. 

. . . . . .  25. Tobacco, manufactured 1 Rupee a seer of 80 tolalis' weight. 

26. All articles not included inthe above per cent ad valopem, 
enumeration . . . . . . . . . . . . . . .  I 

SCHEDULE B. 

Rates of Duty to be charged upon goods exported by Sea from any Port in India not 
being a free Port. 

... ... ... ... ... 1. Bullion and Coin ... ... . . .  Free. 
... ... ... ... 2. Precious Stones and Pearls ... ' ... 

a ' .  1 1  

... 3. Horses and other living Animals ... ... ... ... 11 

... ... ... ... 4. Sugar and Rum ... .., ... ... 9 1 

... ... ... 5. Spirits . .: ... ... .,, . . . . . . .  +. . 11 

... ... 6. Tobacco, and all preparations t.llercof ... ... ... ..- $ 8  

7 .  'l'cn 



ACT No.. X OF 1860. 

Tea ... < . '  

Coffee ... ... 
Raw Silk ... 
Cotton Wool ... 
Wool ... ... 

... ... ... ... Flax ... ... ... ... ... ... )! 

... ... . . . . .  ... ... Hemp w..  ... ... ... ... 

... ... Jute ... ... ... ... ... ... ... -.' ,, 

... ... ... Hides and Skins, Raw ... ... ... . & .  ... 1,  

... ... Books ... ... . . ... ... ... . . ... 
. . . . .  ... . . a  ... Maps, Prints, and Works of Art ... ... 

Teak Timber exported from the Arracan, Pegu, Nartaban, and Tanasserim 
... ... Provinces ' . . .  ... ... ... ... . ., ... ., 

... Grain and Pulse of all sorts ... ... 2 Annas thc Indian Maund. 
... ... ... Saltpetre.. . ... ... 2 Rupees the Indian Maund. 
... ... ... Indigo ... ... ... 3 Rupees the Indian Maund. 
... ... Lac Dye and She11 Lac.. . , 4 per cent, ad valorem. 

All country articles not enumerated or named 
a ... ... ... . . . . . .  3 per cent. ad valorem. 

above ... 


